






Minutes of 1st meeting held on 16.09.2022 at 11:30 AM under the Chairmanship _of 
Mahavir Kaushik, IAS, Deputy Commissioner, Panchkula, with Members ~f Jomt 

· · · · A a/N  t ral Forest by construction 3200 Committee regardmg alleged destruction of Green re a u 
EWS flats in green belt of 9.6 acre in phase-2 under Ashiana Scheme in the matter of OA 
N o. 418 of2022 Avinash Malik V/s State ofHaryana 

At the outset, Sh. Sudhir Mohan, Assistant Environmental Engineer Regional 
Office, Panchkula welcomed the Chairman and all other participants of meeting. 

It was 1st meeting of Joint Committee comprising of Deputy Commissioner 
Panchkula, and officers of Haryana state Pollution Control Board , Town and Country Planning 
Department and E.O HSVP, Panchkula to verify the factual position regarding destruction of 
green area/ natural forest by constructing 3200 EWS flats in Green Belt of 9.6 acre in phase-2 
under Ashiana Scheme and take appropriate remedial action by the concerned departments for the 
compliance of directions ofHon'ble NOT in the above said O.A. 

Following officers attended the meeting. 
i. . . Sh. Gagandeep Singh,E.O HSVP Panchkula. 
11. Smt. Gunjan Verma, DTP Panchkula. 
111. Sh. Sudhir Mohan, AEE Regional Office Panchkula. 

Sh. Sudhir Mohan, AEE, Regional Office, Panchkula briefed the above-mentioned 
case to, Chairperson and to all committee members that an O.A has been filled by Sh. Avinash 
Malik regarding destruction of green area/ natural forest by constructing 3200 EWS flats in Green 
Belt of 9.6 acre in phase-2 under Ashiana Scheme. After discussion,following directions were 
issued by Chairman:-

1. Chairman, directed Estate Officer HSVP Panchkula to submit the latest status 
report regarding any construction or planning for construction of EWS flats in 
green belt of 9.6 acre in sector 20, Panchkula i.e. site in question and will 
submit concrete report after verifying actual facts on ground. 

2. Chairman, directed District Town Planner, Panchkula to submit the planning 
report whether construction is allowed in the green area as per the approved 
plan and submit their report. 

3. HS PCB Regional Office Panchkula to take necessary actions against any kind 
of environmental pollution and impose Environmental Compensation to the 
concerned agency. 

All concerned agencies are directed to submit their compliance report so that a 
compiled status report may be submitted in the Hon'ble NOT as next date of hearing is fixed on 
11.11.2022. 

The meeting ended with a vote of thanks to Chair. 
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A copy is forwarded to following for information and necessary action:-
1. Estate Officer, HSVP Panchkula 
2. 
3. 

District Town Planner, Panchkula 
Regional Office, HSPCB, Panchkula. 
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